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MR SPEAKER: I do not come in 
the way ot the Prime Minister mak
ing any statement.

SHRI SAUGATA ROY: Another
thing is, I have given notice of a 
Privilege Motion against Shri Raj 
Narain, the Health Minister, for con
cealing information fiom the House.

MR. SPEAKER: Just now I have
got it end you are asking for it now?

(Interruptions)

SHRI K. LAKKAPPA (Tumkur): 
This is not an ordinary weapon that 
you are using.

(Interruptions)

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): Sir, what is your
decision about my notice on Israeli 
aggression on Lebanon? What is 
your observation on it?

MR. SPEAKER: I make no obser
vation about matters. I only hear 
observations.

12.03 hrs.

RE. SITUATION IN BIHAR

SHRI V. M. SUDHEERAN (Allep- 
pey): Sir, the situation in Bihar is
getting worsened. Bihar is now 
heading for communal riots. The 
State Government has totally failed 
to maintain law and order there.

SHRI SAUGATA ROY: What
about my Calling Attention motion 
on Bihar situation? The other House 
has debated it, but we are not getting 
any chance to discuss the situation 
that is developing in the State. (In
terruptions) We do not know what 
to do about it. Every day during 
zero hour we have to create a scene 
because you will not give any ruling. 
And after some time somebody comes 
and whispers in our ears saying,

“Your motion is not accepted.” This 
is not the parliamentary procedure 
Sir, you say something about the 
appointment of Chief Justice, about 
our privilege motion, about the situa
tion In Bihar...

(Interruptions)

SHRI K. LAKKAPPA: I want to
know whether the Government will 
say something on this issue. This is 
a vit-a] issue...

(Interruptions)
SHRi SAUGATA ROY: ....Then

it is not Parliament Parliament is 
when the legitimate demands of the 
Members are met, when the legiti
mate interests of the Members are 
protected. But in this way the Par
liament cannot function.

SHRI HITENDRA DESAI (Go- 
dhra): Sir, you have agreed to have 
a discussion on Bihar.

MR. SPEAKER: No, no. Mr.
Hitendra Desai, Probably, you have 
not heard I said I am not allowing an 
adjournment motion because it is a 
State subject. But 1 am prepared to 
provide every opportunity to discuss 
it. That is what I said.

DR. HENRY AUSTIN (Eraaku- 
lam): The situation in Bihar is very 
serious. Seven universities are closed 
down It is a matter of great con
cern to the people of this country.

(Interruptions)
SHRI SAUGATA ROY: I have

given notice of a Calling Attention 
motion. You say you will give other 
opportunity. Where is the other 
opportunity? I told you repeatedly, 
but you say you will give other 
opportunity. It cannot go on for 
ever.

*MR. SPEAKER: I have got to
give opportunity for everything.

SHRI VASANT SATHE (Akola): 
Yesterday, to my question you said
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IShn Vasant Sathe] 
that you would allow discussion 
In some other form I would 
like to state that notice also 
has been given by me under Rule 
193 If you allow a discussion, mote 
Members than m Calling Attention 
will be able to paiticipatc That will 
satisfy u-> So, it is withm your 
powers So, why don’t you allow? 
I think the Pnme Mmistei will have 
no objection to a one hour discussion 
at the e id of the day on Bihar situa
tion and that can be allowed under 
Rule 193--not only the discussion on 
Bihar, but 4he gcneial explosive 
situation in Banaias Hindu Univer
sity and Aligarn University Why 
don’t we discuss it’  Let members 
from the other side also participate 
in it Because in a Calling Aften- 
tion the names of only one or two 
Members will come in the ballot and 
they will get a chance, while the 
other Members will not get a chance. 
I would suggest that a better alter
native is that you allow a motion 
under rule 193 You have got the 
discretion

MR S P E A K E R  I will not deride 
on the subject now I will consider 
the subject

SHRI SAUGATA ROY Sir. we 
g'Ve no ice of motions on various 
subject* and we appeal to you What 
else can we do” You have to pro
tect our interests

12.06 hrs.
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MR SPEAKER I may tell you 

that I have already written to Saroa- 
chai about the inadequacy of cove
rage. I shall also write to the 
Minister concerned.


